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TEYE F TOI F AM 9 TU SAGUTAR, 
AR. Ul. silara, Suda. 

Bhopal, the 18" August 2023 

No. CT-3-0002-2023-Sec-1-V-(CT)(21).—In exercise of the powers conferred by Section 15 of the Madhya 

Pradesh Motor Spirit Upkar Adhiniyam, 2018 (No.11 of 2018), the State Government, hereby, makes the following 

amendments in the Madhya Pradesh Motor Spirit Upkar Niyam, 2018, namely:— 

AMENDMENTS 

In the said rules,— 

8) In Rule 2,— 

(i) in sub-rule (1), clause (a) shall be renumbered as clause (b) and in its place a new clause shall 

be inserted, namely: — 

“(a) “Act” means the Madhya Pradesh Motor Spirit Upkar Adhiniyam, 2018.7. 

(it) existing clause (b) of sub-rule (1) shall be omitted. 

Note—The amendments mentioned in clauses (i) and (ii) above shall be deemed to have come into 

effect from the date on which the Madhya Pradesh Motor Spirit Adhiniyam, 2018 (No. 11 of 

2018) came into force. 

2) In this rules, for the word “Adhyadesh” wherever it occurs, the word “Adhiniyam” shall be 

substituted. 

Note—The amendment mentioned in clause (2) above shall be deemed to have come into force with effect 

from the date on which the Madhya Pradesh Motor Spirit Adhiniyam, 2018 (No. 11 of 2018) came 

into force.
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3) For Rule-4, the following rule shall be substituted, namely: — 

- 
Furnishing of Returns.—Every registered dealer liable to pay Cess under Section 3 of the 

Act, shall furnish to the appropriate Commercial Tax Officer or any other officer authorized 

by the Commissioner in this behalf, a return in Form B-1. The return shall be accompanied by 
a copy of chatlan in proof of the payment of Cess payable according lo such return.” 

“4, 

Note.—The amendment mentioned in clause (3) above shall be deemed to have come into effect from the 

date of publication of this notification in the “Madhya Pradesh Gazette”. 

By order and in the name of the Governor of Madhya Pradesh, 
R. P. SHRIVASTAVA, Dy. Secy. 

forse, THEE GZO1 U1 TES TE, TET G0 AEE FA JROTed, se § Gf5a aun gee —2023.


